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" Shri Qldnvani ; May 1 know whether 
this commiitce will consider ihc question 
as to who is ihc final authority to sanaion 
the tenders for the construction of bridges ?

Mr. Speaker ; How doe« it arise
out of this ?

Dr. Lanka Sundaram : Accidentally.

Mr. S i^ ak er: I am going to the 
next question.
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Shri Mattbco : What steps have been 
taken to encouragc and cnforce the queue 
system in the bus stands? If the bus 
stops a few yards away from the stand where 
the people are standing in queue, other 
people rush into the bus. What steps

have been taken to enforce the queue
jystcm ?

Shri Shahna^az Khan : The queue 
system has already caught the imagination 
of the Delhi public and generally queues 
arc formed in all die bus stands. Where we 
have introduced this nev scheme of issue 
of tickc;s in advance* our people request 
the public to come in the queue. But in 
other stands we do not have any method 
to enforce it.

Mr. Speaker: Next question.

Skri Matthcn: The hon. Minister 
has not understood my question.

Mr. Speaker ! I have called the next
question.

Assault on Railway Pav Clark at 
Rajal^iisidry .

*47. Dr. Rama Rao: Will the 'Minis­
ter of Rattwaiys be pleased to refer to 
the reply giren to Starred Question 
No. 2146 on the 13th September, 1956 and 
state:

(a) whether he has since received 
any report from the State Government 
about the assault on the Railwsv Pay 
clerk on Southern Railway at lUjirh- 
mundry;

(b) whether the Railway authorities 
have made any departmental enqtii- 
ries; and

(c) if 80. the findings thereof?

The Deputy Minister of Railways 
and Transp«rt<Shri Shahmniras Kha»);
(a) and(b). No.

(c) Docs not arise.

Dr. RasMi Raot In view of the fiaet 
that the pay clerk who was carrying Ra.
7 to 8 lakhs was removed ftom the train and 
assaulted and otherwise harassed, niay 
I know why the Government has not insti­
tuted any departmental enquiry ?

Shri Shidmawaz Khan: The p o ^  
have already registered a case. Wcthougjit 
it would be improper to come in their ̂ y* 
We are waiting till they co m ^ e their 
proceedings.

Dr. Rama Raoj May I know for what 
this clerk is being prosecuted. Is it for p»- 
forming duty properly or for any false 
charge ?

Shri Shahnawaa Khan: No.

Mr. Spaakar: Whtn a ca? i t j ending...

Dr. Run* lUo: What is the case ?
Mr. Speaker: We cannot ro teio the 

detaih of th«* case.




